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6.

11.

-3-

The Respondents are directed to furnish the Company's latest Financial Position

as well as the current position of Credit Balance available in the Bank Accounts

of the Company to the Learned Official Liquidator/ROC, hereby appointed, on

or before 12th May 2Ot7 at their respective office address(s).

The Learned Counsel of the Respondent has reiterated that the amount is not

paid to the Petitioner because it is lying in the "Unclaimed Dividend Account";

so the officer/s appointed may be directed to make the payment out of the

reserve of "Unclaimed Dividend Account". Ld. O.L./ROC can examine this

possibility, if feasible. For effective compliance the Ld. Officers are hereby

given full libefi to take due legal steps to execute the directions as per Law.

This is to be reiterated that the Petitioner is a Cancer Patient and needed this

money urgently for her medical treatment, that too out of her own husband's

funds.

The Petitioner or Legal Representative shall circulate this order and the order

dated 10-03-2017 to the appointed Ld. Officers.

The Official Liquidator and ROC is expected to furnish Compliance Report on

or before 22nd May,2017.

The Respondent has pleaded for the stay of the operation of this order. Over

ruled/ not granted.

Regular hearing of CP along with MA adjourned; to be fixed after the Vacation

of the Couft, on 27th Juner2017.

B
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10.

Dated: 03.05.2017
M.K. Shrawat

Member (Judicial)

Lenovo
Typewritten Text
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